
  

 

आयकर अपीलीय अिधकरण ’ए’ Ɋायपीठ चेɄई मŐ। 
IN THE INCOME TAX APPELLATE TRIBUNAL 

‘A’ BENCH, CHENNAI  
 

माननीय ŵी महावीर िसंह, उपाȯƗ एवं 
माननीय ŵी मनोज कुमार अŤवाल ,लेखा सद˟ के समƗ। 

BEFORE HON’BLE SHRI MAHAVIR SINGH, VICE PRESIDENT AND 
HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM 

 
आयकर अपील सं./ ITA No.2126/Chny/2018 

(िनधाŊरण वषŊ / Assessment Year: 2007-08)  
Smt. Gayathri Ramani 
No.18/3, Second Main Road,  
Nehru Nagar, Adyar, 
Chennai – 600 020. 

बनाम/ 
Vs. 

DCIT 
Company Circle-1(1), 
Chennai. 

̾थायी लेखा सं ./जीआइ आर सं./PAN/GIR No. AABPR-6439-B 
(अपीलाथŎ/Appellant) : (ŮȑथŎ / Respondent) 

 
अपीलाथŎ की ओरसे/ Appellant by : None  

ŮȑथŎ की ओरसे/Respondent by : Shri ARV Sreenivasan (Addl. CIT) – Ld. DR 

 
सुनवाई की तारीख/ 

Date of Hearing  : 12-04-2022 

घोषणा की तारीख / 
Date of Pronouncement 

: 12-04-2022 

 
आदेश / O R D E R 

 
Manoj Kumar Aggarwal (Accountant Member): 
 
1. During hearing, none appeared for assessee. However, the registry 

placed on record assessee’s letter dated 15.03.2022 wherein it has been 

stated that the assessee wishes to withdraw the appeal in view of the 

fact that department’s appeal has already been dismissed by the 

Tribunal. The Ld. Sr. DR did not object to the same. Therefore, we 

permit the assessee to withdraw the appeal. 
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2. Accordingly, the appeal stands dismissed as withdrawn. 

Order pronounced on 12th April, 2022. 

 
Sd/- 

 (MAHAVIR SINGH) 
उपाȯƗ /VICE PRESIDENT 

 
Sd/- 

 (MANOJ KUMAR AGGARWAL) 
लेखा सद˟ / ACCOUNTANT MEMBER 

                     
चेɄई / Chennai; िदनांक / Dated :        12-04-2022 
EDN 
 
आदेश की Ůितिलिप अŤेिषत/Copy of the Order forwarded  to : 

1. अपीलाथȸ/Appellant 2. Ĥ×यथȸ/Respondent   3. आयकर आयुÈत (अपील)/CIT(A)   4. आयकर 
आयुÈत/CIT 5. ͪवभागीय ĤǓतǓनͬध/DR 6. गाड[ फाईल/GF  

 
 
 
 
 
 
 
 


